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Recognising lightning as natural calamity

363. SHRI 5. THANGAVELU: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether it 1s a fact that Government 1s considering to recognise lightning as a

natural calamity;

(b) whether it 1s also a fact that once 1t 1s recognised as a natural calamity, its

victims would become eligible for compensation from national relief funds;

(¢) whether Government has received any representation demanding inclusion of

lightning as a natural calamity; and
(d)y 1l so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
{SHRI KIREN RIJIIU): (a) to (d) The issue of nclusion of any disaster in the list of
notified natural disasters has traditionally been considered by the successive Finance
Commissions set up under the clause (1) of article 280 of the Constitution from time-to-
time. The 13th Finance Commuission had infer-alia considered the proposal for inclusion
of lightning. However, the same was not recommended as one of the disasters qualifying
for assistance from State Disasters Response Fund (SDRF)Y erstwhile Calamity Relief
Fund and National Disaster Response Fund (NDRF)/ erstwhile National Calamity
Contingency Fund.

Presently, the lightning is not among the eligible natural disasters for relief under the
SDRFE/NDRF. However, this Ministry has already submitted its Memorandum to the 14th
Finance Commission, in which it has suggested the Commission to consider the request
of the State Government for inclusion of other natural disasters including lightning, in the
list of notified disasters eligible for assistance from SDRF/NDRF.

The State Governments are required to provide relief from their own resources, to

the people affected due to lightning as per their relief codes/manual.
Crimes against women and children in Delhi and NCR

364, SHRI BAISHNAB PARIDA: Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether crimes against women and children have been going up unabated in
Delhi and NCR;

(by 1f so, the details along with the reasons therefor;
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(¢) whether Government has devised some fresh strategy to control such heinous

crimes; and
(dy if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
{SHRI KIREN RIJIJU}: (a) and (b) As per information provided by the National Crime
Records Bureau (NCRB) there has been rise in number of registered cases of crimes
against women and children in Delhi and NCR in recent times. Crime-wise details on

crimes against women and children are given in Statement-I and II respectively (See
below).

There are various reasons (societal, economic etc.) for rise in crimes against women
and children. The spurt in registration of cases in 2013 can be attributed to enactment of
the Criminal Law (Amendment) Act, 2013 whereby non-registration of cases by police
/s 166A of IPC has been designated as criminal offence.

(¢) and (d) The President of India on 2nd April, 2013 has consented to the Criminal
Law (Amendment) Act 2013, which has come into force since 3rd Feb, 2013 on crimes
against women. It has enhanced punishment for crimes like rape, sexual harassment,
stalking, voyeurism, acid attacks, indecent gestures like words and mappropriate touch
etc. The new laws have provisions for increased sentence for rape convicts, including life-
term and death sentence, besides providing for stringent punishment for offences such as
acid attacks, stalking and voyeurism. The Protection of Children from Sexual Offences
(POCS0) Act, 2012, has come into effect from 14th November, 2012 is a special law to

protect children from sexual abuse and exploitation.

The Ministry of Home Affairs has been sanctioned a total of ¥ 321.69 crore out of
the Nirbhaya Fund to implement emergency response system to attend calls from women

in distress and provide them immediate assistance.

The Ministry of Home Affairs has adopted a multi-pronged strategy to counter
human trafficking. In pursuance of this objective, Ministry of Home Affairs has established
a total number of 225 Anti-Human Trafficking Units (AHTUs) in various districts of the

country.

To create a mechanism for tracking ‘missing” and ‘found” children, the Ministry
of Women and Child Development has developed a national portal called “TrackChild’®
which has data on ‘missing’ and ‘ found” children.
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